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GRIEVANCES OF COMMERCIAL CLERKS

5065. SHRI RAMAVATAR SHASTRI:
SHRI CHANDRIKA PRASAD:

Will the Minister of RAILWAYS be
pleased to state :

(@) whether the representatives of the All
India Railway Commecrcial Clerks Associa-
tion had met the Prime Minister on the 27th
August, 1969 and also met her on the 29th
August, 1969 and presented their grievances;
and

(b) if so, the action taken for redressing
the grievances of the Commercial Clerks?

THE MINISTER OF LAW AND SO-
CIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) The re-
presentatives of the All India Commercial
Clerks Association met the Prime Minister
on 27-8-1969 and presented a memorandum-
listing their grievances. There is however, no
record to show that any delegation on be-
half of this Association mct the Prime Minis-
ter on 29-8-1969.

(b) The demands of the Commercial
Clerks for revision of scales of pay and
other conditions of service have been eka-
mined in the past and Government could
mot agree to any large seale revision of the
pay scales and other conditions of stafl of
any one category, in view of its repercus-
sions on the other categories of staffl. How-
ever, rccently the appointment of a Pay
Commission has been accepted by Gevern-
ment in principle and when it is set up the
pay scales and other conditions of the Cem-
mercial Clerks will also receive adequate
consideration by the Commission.

WORKING CONDITIONS AND EMOLUMENTS
oF CommeRCIAL CLERKS ON INDIAN
Ranwavs

5066. SHRI CHANBRIKA PRASAD :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether it is a fact that the Com-
mercial Clerks on the Indian Railways are
demied their legitimate rights in respect of

DECEMBER 24, 1969

Written Answers 184

their pay scales, increments and other work-
ing conditions;

(b) whether it is also a fact that their pay
scales are very poor as compared with the
scales of pay of similar employees in other
Government, Private and Quasi-Govern-
ment undertakings, such as Banks, Road
Transport Corporation, Food Corporation,
Indian Airlines Corporation, Life Insurance
Corporation, Hindustan Aircraft Ltd., Hin-
dustan Machine Tool, etc.; and

() if so, whether there is any proposa}
to review their working conditions and
emoluments etc., in view of the important
role played by them in earning the Rail-
ways' revenue and also in view of the fact
that there was no revision of their pay
scales for the last 22 years, i.c., since the
report of the first Pay Commission ?

THE MINISTER OF LAW AND SO-
CIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) No.

(b) Any comparison of pay scales of
Commercial Clerks on Railways with those
of the employees of other organisations is
not apt, as the duties and responsibilities,
conditions of working, etc., are not identi-
cal.

(c) Government have already decided in
principle to appoint a Pay Commission to
review the emoluments and other service
conditions of Central Government employe-
es including Railway employees. It is,
however, not correct that there has been no
revision of the pay scales and = other emolu-
ments of the Commercial Clerks for the last
22 years.
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Security Deposit By COMMERCIAL
CLERKS (SOUTHERN RAILWAY)

5068. SHRI CHANDRIKA PRASAD :
Will the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Southern Railway autho-
rities are harassing the Commercial Clerks
who have put in 10 or more years of service,
by asking them to deposit a security of
Rs. 300/-;

(b) whether Government have receiv-
ed any representations from the All India
Railway Commercial Clerks’ Association
in this respect, and if so, the action taken on
it; and
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(c) whether Government will issue necee-
sary instructions to the concerned offices
not to insist on security deposit from the
employees who have put in 10 years of ser-
vice or more, and who have a confirmed
status in the Railway, since they have suffi-
cient balance in their Provident Fund
account which is more than the security
amount?

THE MINISTER OF LAW AND SO-
CIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) Com-
mercial clerks who were not permanent on
4-7-1949 and those appointed after that
date are required to furnish a security depo-
sit of Rs. 300/-. Commercial clerks who are
required to furnish security deposit and have
not done so have been asked by the Southe
ern Railway Administration to o so. This
does not constitute harassment.

(b) Yes, representations from the Asso-
ciation were received by the Southern Rail-
way, but no action was taken as this is not
a recognised Union.

(c) The general principle of obtaining
security deposit from staff cntrusted with
cash or stores cannot be relaxed, but to
minimise any difficulty the employees may
feel in doing so, the railways allow staff to
deposit the security in easy instalments.
The rules also permit the security to be
given in the form of Government Savings
Certificates or a Fidelity Guarantee Insur-
ance Policy in lieu of cash. The employees’
own contribution to the Provident Fund
can in no circumstances be forfeited to
Government. In the case of pensionable
staff, there is no Government contribution
to the Provident Fund and even in the case
of non-pensionable staff, there are certain
restrictions on the appropriation of the
Government contribution to the Provident
Fund towards the risks against which the
security deposit is intended to provide a
cover. It is, therefore, not possible for the
Provident Fund accumulations of employ-
ees to be regarded as replacing the security
deposit.

PROMOTION OF RAILWAY COMMERCIAL
CLERKS

5069. SHRI CHANDRIKA PRASAD :

Will the Minister of RAILWAYS be pleas-
ed to state :





